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1/7.. 3.1996 	 Hon'ble Mr. K.DeSaha, Member (a.) 

Heard the learned counsel for the applicant 

Shrj Ganesh Prasad Singh, By this app :lication, the 

applicant prays for issue of direction to the respondents, 

to send proposal of appointment of the applicant by 

promotion to the cadre of I.P.S. (Bihar cadre) by vi 

of his name being in the approved select list of 1995, 

and for this purpose, it is further prayed that if need 

be, it be declared that the extension of service granted 

to Respondent No, 6 Shri Balmiki Sharan Sharrna 6s at 

Annexure3 dated 31,12.1995 is invalid. There is 

prayçr for interim relief that the respondents be 

restained from holding, the meting of the Selection 

Committee of 1996 for appointment of officers of Bihar 

Police Service.to  the cadre of I.P.S. . (Bihar Cadre) 

till, the proposal for appointment by promotibn of the 

applicant in the cadre of I.P.Sz 	Bihar Cade, is 

sent by the State of Bihar to the Ministry of Home 

ff%.trs. 

20 Itis submitted that the applicant is the 

5'th ca.nc.jdate in the Select List, as approved, pursuant 

to be meeting of the Selection Committee for the year 

1995 for promotion/appointment to'the cadre of I.P.S,, 

and proposals for appointment of four officers, senior 

him in the panel, as aforesaid, have already been sent 

to the Ministry of Home Affajrs. The learned counsel 

for the applicant submits that extension of service as 

given o the respondent No.6 by order as at inexurc- 

P.T.U.• 



1 
dated 31.112.499h6 been giveh in an ireguler manner 

without regard to the relevant rules ad the orer 

should be treated as invalid and the applicant 

given appointment on the basis of his psitjon 

in the select list for appojntnent to t1e cadre of 

pepare, pursuart to the meetig ofthe 

select committee held on 28/29 Irch, 1495. 

3. 	 This is a  Division Benchrvtter. No 

Div is ion Bench is available at. present. Consideing the 

suhnissions and the:urgency of the matter, I hereby direct 

that notices be issued to the respondents for admissjn/ 

interim oraes. &X Let the case be listed on 19, 3. 1996 

for admission and interim order, beforehich  date 

'- 	 the Respondent No.6 shall file.tly. A  pony of the 

. applicati Dn  has been served on the learned counsel 

for the State of Bihar Shri B.N.adav. Lt copy of 

the order be handed er to the lerned 	xnse1for - 	
. 	I ,V 	Li t 	 the pties. 

124P  
.. , 

/ 	 (K.D.aa  Member () 

2/19.03.96 	. 	Counsel for the aplicant : Shri G4nesh  p, Singh 
Counsel for the respondent : Shri .N,adav 
-State •f Bibar. 

Heard Shri Ganesh Pd.Singh, .earned. counsel 
for the applicant on the questi.on of adm1ssion. Reply 
of the resçonderzts has not.been filed so far. mr. .N.Yadav, 
learned counsel for the State of Bihar-Resçonnt, Submits 

that the reply is ready and it will be filed within a 
ouple o& days. List thisc ase for hearirg on. ajss jn 

on 22nd March, 1996. 

2. 	 Learned aunsel for the applicant brought to 

my notice that a M.A. has been filed by hin regarding 

....Contd/ 
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anndinent in the O.A. The M.A. may be listed alongwith 

the O.A. 143/96. 

F 3. 	 Mrs. Indu Bale Jha, brief holder for Shri 

R.c.jha, has also filed a M.A. fork being iirluded as an 

intervenor in the O.A. 143/96. That M.A. may also be listed 
alogwith 0.1. 143/96 on 22nd Maráh, 1996. 

SKI 	 ¶ 	 (N. .verma) 

120/96) 	
Mernber(A) 

	

3/30. 04.96 	Counsel for the applicant : Shri J.p.Sjnha. 

t the request of learned counsel for the 

applicant, case be adjourned to 02 .05.1996 for hearing 
on M.h. 120/96. 

(Nrma 
Menber(A) 

	

4/02.05.96 	 (M..: 120/96) 

Counsel for the. applicant : Shri A.p.Sirtha. 

Counsel for the.Stat'e of 	Shri B.N.yadav. 
Bihar - respondents. 

With consent of the parties, the case is 

adjourned to 10.05.1996 for hearing onM.. 

SXJ 	 (N.K.Verrna) 
Melther(A) 

5/10.5.1996 	 Counsel for the applicant : Mr.$.N.Jha 

Counsel for the state of Bihar : Mr. B.N.Yadav. 

In this M.A., the applicant has prayed 

for grant of stay orders regarding the meeting 

of the Selection Canmittee and also to have  the 

O.A. transferred to the Delhi Bench of the 
7- 

Tribunal where a  Division Bench is available. 

After certain arguments the learned counsel for 

the applicant Mr. Jha prayed that this matter may 

be adjourned for arguments on 16th of May,1996. 

?.T.0. 
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Prayer granted. Let this case be listed 

on 16th of May, 1996. 

( N.K.Verrne 
1P$. 	 Merrer (A) 

M.A: 120/96 

6/17.05.96 	Counsel for the applicant : Shri S.K1mar. 

Counsel foth'::respondents : Shri J3N.yadav. 
-3tateof Bihar. 

Shri P.Kumar, counsel for t1e a pplicant  Tays 

for adjournthent for 10 days. it is a Division Berch 

matter which was listed as un urgent case for admissipn. 

In this case, number of adjournments have been prayed 

on previous occasions. Naturally, there is no 

urgerr in the matter. Shri 13.N.yadav, learned counsel 

' 	L.Q 	for the respondents, states that the W/s. in the matter 

has already been filed a copy of which was served on 

the learrd counsel for the applicanb. 

Let the matter be placid before the apsropriate 

DiviS±oh Bench as ard when the sarre is available. 

(i . . K. Verma) 
S Kr 
	 Merrber() 
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7.1 28.5.9J6. 	Counsel for the applicant : Shri M.K. Rai. 

Shri M.K. Rai, the learned counsel for the 

applicant makes prayer that since Division Bench is 

not available to adjudicate the matter, he may be 

permitted to withdraw the application with permission 

to file the same with the Principal Bench if 

the Hori'ble Chairman permits. The case is dismissed 

as withdrawn. 

/CBS/ 	- 	-- 	 (N.K. Verma) 

Member (A). 


